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Strength) Twentieth Amend-
ment Regulations, 1969, pub-
lished in Notification™ No.
G.8R. 2714 in Gazette of
India dated the 6th December,
1969.

The Indian Police Service
(Fization of Cadre Strength)
Tenth Amendment Regulations
1969, published in Notification
No. G.8.R. 2715 in’} Gazette
of India dated the 6th
December, 1969.

G.S.R. 2716 published in
Gazette of India dated the
6th  December, 1969 con-
taining corrigendum to Notifi-
cation No. G.S.R. 2027, dated
the 23rd November, 1968.

G.SR. 2717 published in
Gazette of India dated the
6th December, 1969 contain-
ing corrigendum to Notifica-
tion No. G.8.R. 2026 dated
the 23rd November, 1968.

The Indian Administrative
Service (Fixation of Cadre
Strength) Fifteenth Amend-
ment Regulations, 1969, pub-
lished in Notification  No.
G.S.R. 2718 in Gazette of
India dated the 6tn December,
1969.

The Seventeenth Amendment
of 1969 to the Indian Adminis-
trative Service (Pay) Rules,
1954 published in Notification
No. G.S.R. 2719 in Gazetto
of India dated the 6th Decem-
ber, 1969.

The Indian Administrative
Service (Fixation of Cadre
Strength) Sixteenth Amend-
ment  Regulations, 1969,

DECEMBER 19, 1969

Bill introduced 236

published in Notification No.
G.S.R. 2720 in Gazette of
India dated the 6th December,
1969. [Placed in Library. See
No. LT-2430/69).

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLU-
TIONS

- MINUTES

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : I beg to
lay on the Table Minutes of Fifty-fifth
to Fifty-seventh Sittings of the Commit-
tee on Private Members’ Bills and
Resolutions held during the current
session.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:

“In accordance with the provisions
of rule 127 of the Rules
of Procedure and Conduct
of Business in the Rajya
Sabha, I am directed to
inform the Lok Sabha that
the Rajya Sabha, at its sitting
held on the 17th December,
1969, passed, in accordance
with the provisions of article
368 of the Constitution of
India, without any amend-
ment, the Constitution (Twen-
ty-third Amendment) Bill,
1969, which was passed by
the Lok Sabha at its sitting
held on the 9th December,
1969.”

12-35 Hrs.
CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P.C. SETHI): 8ir, I beg to

" Publishhed in Guzetto of India Ex traordinary Part I1, Seotion 2, dt, 19-11-69.
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move for leave to introduce a Bill to
amend the Contingency Fund of India
Act, 1950.

MR. SPEAKER : The question is:

“That leave be granted to intro-
duce a Bill to amend the
Contingency Fund of India
Act, 1950.”

SHRI SHIVA CHANDRA JHA—

rose.

MR. SPEAKER: If certain objec-
tions are raised once in a way, it is
all right. But it is becoming a regular
practice with you.

sfy fraemr w1 (WuEet) 0 @@ oA
Y | AT "TH WIS A1 gL qHG wav
2, 399X W9 st AE IeT | ZHA
T W A7 § I W faQy wig
a1 & fraw & qofas & @
HqOYS FT TETE | T H WY FT 747 AT
g7

MR. SPEAKER : I object to it.

This is something which is against
the practice of the House.

ot for @ W : @7 AT ¥, 99 AT
G A, THAVTLFT A IZE |

MR. SPEAKER : For every introduc-
tion he says, as if he i» the only Member
who can raise this thing.

SHRI 8. M. BANERJEE (Kan-
pur) : The objection raised by Shri
Shiva Chandra Jha is under the Rules.
We are developing a convention that
for introduction of non-official Bills
one will not raise any objection. But
the convention does not pertain ‘o
this category. Suppose they want
to introduce all sorts of non-sense
and we don’t object to that, what
will happen?

MR. SPEAKER: I expected some-
thing better from you.

AGRAHAYANA 28, 1891 (Saka)
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SHRI 8. M. BANERJEE: I like
vigilance.

st fry war wy ;6T AT FET gmgA
41 3T g1, @7 W 41 377 g ?

MR. SPEAKER : On every little
Bill the hon. Member gets up.

I have to put it before the Business
Advisory Committee if this continues.
If they allow this thing it is all right.

oft ferx et w2 g9 A Fraw & qafas
g1 fam ag & #1f I Frf @iz var
aFAT §, I AE@ A G IS RE |

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : I don’t think
the Business Advisory Committee
has anything to do with this thing. 1
think the rules are very clear on this
point. At the introduction stage, if
the principles of the Bill are opposed,
it can be permitted. The discretion
is with you. What has the Business
Advisory Committee to do with that?
Idon’t understand that. (Interruption)

MR. SPEAKER : All of the wise peo-
ple are enjoying the fun; but I do not
mind. I allow him. You keep on going
every time. I do not have any objection
T will not listen to any of these gentle-
men if they come up later on. Shri

Jha

sft firey wx &1 : oA HR1ET, A7 ST
Ffeidt we e gfear (wiede) fadas,
1969 &, & 3w &1 fadyg #7ar ¢ | 47 A
1950 &T @92 & 39 #7 q0NUT §H &
faa amar war § ) wfaue & mfers 267
(1) marfas wgufe it swd fema &
F A BT FT AT FIGE | BRI -
o7 § w4 g1, "y gy, a1 39 & garfaw
g TH F1 TEATT FT gF4 £ | ITEY
qfs & fad w1 mr & f& Oqww a9e
Tz war ¢ o fad zw w15 T &
20 U fawar smar &
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[t forw = )

& g1 wmgar § 5 @ we &1 @A
N ge@ AN | g ffaa & mr &
fHIT T 500 FAT To FifeTHAT FIFMT
¥ o&d gar &, 200 ¥ 300 FAT %o
ZH § T § | ATq f W) A agT |
Faeast gt & 1 afz @ B QA g
A AET TIHA A F 57 F Flear
FT F IFE FT FET TE 930 | Iwfaz
wreafam & fad, ok gat afa &
FHTC dar agr |, "qIT agr A
afpa 3@ faggs & wmegw § #wT Sy
qft 43 & TET @A AT AL JEA
a2 1 30 M AT ¥ 97 W @IT F
AFAT  ATMEY |

g7 Wi & @y & 3 faggw &0
fadw T g |

SHRIP. C. SETHI : The hon. Member
is going into the merits of the question
as to whether the amount can be raised
or not. He has not raised any constitu-
tional objection.

MR. SPEAKER : The question is1

“That leave be granted to intro-
duce a Bill to amend the
Contingency Fund of India
Act, 1950”.

The motion was adopted.

SHRI P. C. SETHI : I introduce the
Bill.
1242 His.
STATUTORY RESOLUTION.- RE.

- FOREIGN EXCHANGE REGU-
LATION (AMENDMENT) ORDI-

NANCE
AND
FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL --contd.
MR. SPEAKER : The House will

now take up further consideration
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of the following motion moved b
Shri P. C. Sethi on the 18th December,
1969, namely:—

“That the B'® further to amend
the Foreign Exchange Regula-
tion Act, 1947, be taken into
consideration”.

Was anybody on his legs? Shri
Lobo Prabhu was wanting to speak
but I find that he is going away.

SHRI SURENDRANATH DWI-
VEDY  (Kendrapara): May we
know how much time is left for the
Bill?

MR. SPEAKER: Half an hour has
been taken and the balance is about
2 hours and 25 minutes. If the Bill
can be finished earlier, think it would
be good.

SHRIS. M. BANERJEE (Kanpur) :
We have not spoken at all.

MR. SPEAKER : He will get his

chance to speak.

I had been asking whether any-
body was going to speak. Even
Shri Lobo Prabhu was about to go
away and I had to call him while he
was going.

SHRI 8. M. BANERJEE : All
1ight, let him speak. He is senior
in age.

SHRI LOBO PRABHU (Udipi):
I thank Shri 8. M. Banerjee for this.

This Bill has to be seen in the context
of our position in respect of foreign
exchange. At the time of Indepen-
dence we were fortunate enough to
have an accumulation of Rs. 1.625
crores of foreign exchange. This yeur,
fortunately, there has been & rise in
our foreign exchange figure, which
is Rs. 641 crores. If we add the
amount that we can expect to get
fiom SDR it will be increased by
Rs. 270 crores.



